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IN THE CE\TRAI., ADMINISTRATIVE TRIBUNAL: HYDERABAD BENC4: AT 

HYDERABAD 

?N38/oRIGINAL-APPLIcATIoN NO. sso of 1990 

DATE 0F ORDER: 13th July, 1990 

BETWEEN: 

Mr. A.Shankarjj and another 	 APPLICANT(S) 

vs. 

The Diroctor, T.I.F.R., Bombay and 	 RESPONDENT(S) 
another 

FOR APPLICANT(S): 
	

Mrs. N.Snoba, Advocate 

FOR RESPONDENT(S): 	Mr. E.Madan  Mohan Rao, Addi. CGSC 

CORAN: Ronb1e Shri B.N.Jayasimha, Vice Chairman 

Honble Shri O.Surya Rao, Mea0ber (Judl.) 

Whether Reporters of local papers may.be 	(to 
allowed to see the Judgment? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the 	" 
fair copy of the Judgment? ' 4. Whether itpeds to be circulated to 
other l3ench[of the Tribunal? 

5. Remarks of Vice_Ct%ajrman  on columns 
1,2,4 (to be submitted to Hon'ble Vice-
Chairman where ,/s not on the !ench) 

HBNJ 	 HDSR 



ORIGINAL APPLICATION NO.560 of 1990 

JUDGMENT or THE DIVISION BENCH DELIVERED BY THE HON'BLE 
SHRI B.N.JAVh5IflA, VICE CHAIRMAN 

The applicants heroin are Watchmen-cum-DriVers in 

the Tata Institute of Fundamental Research, Balloon Facility, 

ECIL Post, Hyderabad. They have filed this application 

questioning their non promotion to the posts of Drivers 

by calling for applieàtions through Advertisement dated 

25.6.1990. 

2. 	We have heard the learned counsel for the applicants, 

Smt. Shoba and the learned Stdndijig counsel for the Cetitral Govt. 

Sriri E.Madan Mohan flea, Addi. CGSC. The office has raised 

an objection that the Tata Institute of Fundamental Research 

does not come under the purview of the Tribunal as no 

notification has been issued under Section 14(2) of the 

Administrative Tribunals Act, 1985 bringing the Institution 

under the purview of this Tribunal. From the papers annexed 

to the application, it is seen that the Tata Institute of 

Fundamental Research has its own bye-laws governing its 

functioning. No papers have been filed to show that it is 

a Department under the Government of India and not an 

autonomous institution. The Additional Standing Counsel 

for the Central Government,. states that it is an autonomous 

institution and unless a notification is issued, this 

Tribunal has no jurisdiction to entertain this application 

from,the employees of the Institution. In the circumstances, 

it is clear that this Tribunal has no jurisdiction to 



at. 
	 01 

entertain the application. The papers may be Lraturned to 

the learned counsel for the applicants to enable her to 

rile the appliation to a proper rorurn of jurisdiction. 

(Dictated in the open Court). 

) 

( a. S. JA VA S INHA ) 
Vice Chairman 

(o.SURYA RAO 
Member(Judl, / 

Dated: 13th July, 1990. 

/',DEPUTY REGISTRAR( JUDL) 

To 
1. The Director, Tata Institute of Fundamental Research, 

National Centre of the Government of India for Nuclear Science 
and Mathematics, Homibaba Road, Bombay-S. 

2 • The Scienctist-in-Charge, Data Institute of Fundamental 
Research Balloon Facility, ECIL Post Office, 1-lyderabad -. 762 

One copy to Mrs. Shoba, Advocate 
2-2-1105/21, Tilaknagar, Hyderabad - 044 (with PapersG 
One copy to Mr. E.Madanmohan Rao, Addl.CGC, CAT.Hyd.Bench. 
One spare copy. 

pvm. 

"Sn 

L) 



CHECKED BY 	 RPPROUE?
I 

TYPED BY 	
CoMpARED BY 

IN THE CENTRRL ROMINI1RRJIvc TIRIBUNRL 
HYDERRBRO BENCH ATHYDERABAD 

THE HON'BLE MR.S.NJAYASINHMVC 
RNQ >— 

THE H3J'5LE MR.D.SURW I9RD:MEP8ER(Ju 

THE 

THE HON'BLE R.R. R3UBRANIRN.M(R) 

DATE \3r96 

JRDER/jug 

T.o. 	 - 

D.R.No.- 

- 	
AdmitN

, dts.- 

erim directions 1s3ued 
A11ow 

Disthi Fault 
OisffliS hdrawn. 
Dismis 

Dispos directjon 

No ord 

?ATCiiATCH 

L  wj9SU 

-' 	 HYDERABAD BENCkL 

1I5/n 




